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MADHYA PRADESH BILL
No. 14 or 2011.

THE MADHYA PRADESH NAGARPALIK VIDHI (SANSHODHAN) VIDHEYAK, 2011

A Bill further to amend the Madhya Pradesh Municipal Corporation Act, 1956 and the Madhya Pradesh
Municipalities Act, 1961.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-second year of the Republic
of India as follows :—

Short title. I. This Act may be called the Madhya Pradesh Nagarpalik Vidhi (Sanshodhan)
Adhiniyam, 2011.

PART - 1

AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION ACT, 1956
(No. 23 of 1956)

Amendment to 2. In Section 130 of the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956),

the ~ Madhya  after sub-section (4) the following new sub-section shall be inserted, namely:—
Pradesh Act No.

23 of 1956.

¢ “(5) Copies of the audit report of the auditor on annual accounts of the Corporation shall
be furnished to the State Government or such other authority as may be specified

by the State Government in this behalf.”.

PART - I
AMENDMENT TO THE MADHYA PRADESH MUNICIPALITIES ACT, 1961

(No. 37 of 1961)

Amendment to 3. Throughout the Madhya Pradesh Municipalities Act, 1961 (No. 37 of 1961), for the words

the Madhya
Pradesh Act No.
37 of 1961.

“Nagar Panchayat” wherever they occur, the words “Nagar Parishad” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

In the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956) and the Madhya Pradesh Municipalities
Act, 1961 (No. 37 of 1961) certain amendments are proposed. Salient features of the proposed amendments are as
under:—

(1) With a view to send the audit report of the auditor on annual accounts of the Corporation, to the State
Government, a suitable provision is proposed to be made in the Madhya Pradesh Municipal Corporation

Act, 1956 similar to that of the existing provision in the Madhya Pradesh Municipalities Act, 1961.

(2) It is proposed to replace the term “nagar parishad” in place of ‘Nagar panchayat’ so as to distinguish these
bodies from the Panchayati Raj Institutions.

2. Hence this Bill.

BHOPAL : BABULAL GOUR
DATED, the 29" March, 2011. Member-in-charge.
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